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BEFORE THE NATIONAL GREEN TRIBUNAL
SITTING AT NEW DELHI
MEMORANDUM OF APPLICATION
(Under Sec. 14 read with Sec. 15 of the National Green
Tribunal Act, 2010)

ORIGINAL APPLICATION NO. 427 OF 2025

Ameel Khan . APPLICANT
VERSUS

State of Uttar Pradesh and others .....RESPONDENTS

REPLY TO THE ORIGINAL APPLICATION FILED BY THE
APPLICANT ON BEHALF OF THE RESPONDENT NO.
14

MOST RESPECTFULLY SHOWETH:

The applicant above named most respectfully showeth as
under:-

1. That the applicant has filed the instant Original
Application challenging the District Survey Report
Saharanpur which has been approved by SEIAA, U.P.
on 24.05.2024. The applicant has also challenged the
auction notices dated 28.02.2025, 26.05.2025,

05.06.2025 and 07.08.2025 issued by respondent no. 3



I.e. District Magistrate, Saharanpur and the subsequent
Letter of Intents (LOIs) issued to the highest bidders i.e.
respondent no. 7 to 17 (including the answering
respondents), along with the replenishment study of the
year 2024 conducted by Sub Divisional Committee of
District Saharanpur and with other reliefs.

That after going through the contents of paragraphs of
the original application the answering respondent
submits as under:

In exercise of powers under Section 3 (1) and 3(2) (v)
of the Environmental Protection Act, 1986 read with
Rule 5 (3) of the Environment Protection Rules, 1986,
an Environmental Impact Assessment Notification
dated 14.09.2006 (hereinafter referred to as the EIA
Notification dated 14.09.2006 in short) was published,
under which it was provided that prior Environmental
Clearance was mandatory to be obtained before
starting any mining activity, both for major and minor

minerals.
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The matter regarding contiguous blocks, area less than
5 hectare recharge and replenishment etc., in respect
of river bed mineral, was a matter of consideration
before the Hon’ble Supreme Court and the Hon’ble
Supreme Court in the case of Deepak Kumar v State
of Haryana, as reported in (2012) 4 SCC 629, has held
that all mining leases irrespective of its size will have to
obtain prior Environmental Clearance Certificate.

The MoEF&CC vide EIA Notification dated 15.01.2016
made certain amendments in the EIA Notification dated
14.09.2006 and after sub-para 7(ii), para 7(iii)) was
inserted which now statutorily provides for preparation
of District Survey Report for sand mining or riverbed
mining and mining of other Minor minerals.

It is relevant to state here that para 7(iii) of the EIA
Notification 2016 requires preparation of the District
Survey Report (DSR) for sand, river bed or other minor
minerals as per the procedure prescribed in Appendix

X of the said Notification.



The Appendix X of the EIA Notification 2016
categorically states that the District Survey Report shall
be the basis of the application for environmental
clearance. Relevant portion of the Appendix X is
reproduced herein under for your kind perusal:
“A Sub-Divisional Committee comprising of Sub-
Divisional Magistrate, Officers from Irrigation
department, State Pollution Control Board or
Committee, Forest department, Geology or mining
officer shall visit each site for which environmental
clearance has been applied for and make
recommendation on suitability of site for mining or
prohibition thereof.
Methodology adopted for calculation of Mineral
Potential:
The mineral potential is calculated based on field
investigation and geology of the catchment area of
the river or streams. As per the site conditions and
location, depth of minable mineral is defined. The

area for removal of the mineral in a river or stream

830



831

can be decided depending on geo-morphology and
other factors, it can be 50% to 60 % of the area of a
particular river or stream. For example in some hill
States mineral constituents like boulders, river born
Bajri, sand up to a depth of one meter are considered
as resource mineral. Other constituents like clay and
silt are excluded as waste while calculating the
mineral potential of particular river or stream.

The District Survey Report shall be prepared for
each minor mineral in the district separately and its
draft shall be placed in the public domain by keeping
its copy in Collectorate and posting it on district's
website for twenty one days. The comments
received shall be considered and if found fit, shall be
incorporated in the final Report to be finalised within
six months by the DEIAA.

The District Survey Report shall form the basis for
application for environmental clearance, preparation
of reports and appraisal of projects. The Report shall

be updated once every five years”



10.

Taking into consideration the order passed by the
Hon’ble Supreme Court in the case of Deepak Kumar
(supra), Ministry of Environment, Forest and Climate
Change, (hereinafter referred to MoEF&CC in short)
framed and issued The Sustainable Sand Management
Guidelines 2016 (hereinafter referred to as the SSMG
2016 in short), wherein recognizing the importance of
conducting a replenishment study it was specifically
stated that river bed sand mining should be based on
measured annual replenishment.

This Hon’ble Tribunal in Original Application No.
557/2017 in Anjani Kumar Versus State of U.P. and
others which was decided on 08.12.2017 held that the
District Survey Report is mandatorily to be prepared
before issuance of the advertisement for grant of mining
leases.

The MoEF&CC issued EIA Notification dated
25.07.2018 amending the EIA Notification 14.09.2006
and 15.01.2016 amending para 7(iii)(a) titled as /.

Procedure for preparation of District Survey Report for
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11.

12.

sand Mining or river bed” and ‘ll. Procedure for
preparation of District Survey Report of Minor Minerals
other than sand Mining or River Bed Mining.” True copy
of the EIA Notification dated 25.07.2018 is filed

herewith as Annexure No. 1.

Thereafter MOEF&CC issued Enforcement &
Monitoring Guidelines for Sand Mining 2020
(hereinafter referred to as the EMGSM 2020 in short) in
January 2020, so as to ensure the compliance of
sustainable sand mining Management Guidelines,
2016.

In internal page 3 of the EMGSM-2020 is stated that the
existing SSMG-2016 and EMGSM-2020 shall be read
and implemented in sync with each and if there is any
ambiguity or variation between the two documents then
the provision made in EMGSM-2020 shall prevail. That
further, the same has been affirmed by this Hon’ble
Tribunal in Original Application No. 23 of 2020 titled
Pratap Goswami v. State of Maharashtra Through its

Chief Secretary.



13.

The Para 4.1.1 of the EMGSM 2020 titled as
“Preparation of District Survey Report 7 states the
process and need of District Survey Report. At internal
page 15 of the EMGSM 2020 under the heading 4.1.1
titted “Preparation of District Survey Report ” it is
mentioned
“a) District Survey Report for sand mining shall be
prepared before the auction/e-auction/grant of the
mining lease/Letter of Intent (Lol) by Mining
department or department dealing the mining activity
in respective states.
b) The first step is to develop the inventory of the
River Bed Material and Other sand sources in the
District. In order to make the inventory of River Bed
Material, a detailed survey of the district needs to be
carried out, to identify the source of River Bed
Material and alternative source of sand (M-Sand).
The source will include rivers, de-siltation of
reservoir/dams, Patta lands/Khatedari Land, M-sand

etc.
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c) District Survey Report is to be prepared in such a
way that it not only identifies the mineral-bearing
area but also define the mining and no mining zones
considering various environmental and social
factors.

d) Identification of the source of Sand & M-Sand. The
sources may be from Rivers, Lakes, Ponds, Dams,
De-silting locations, Patta land/Khtedari lands. The
details in case of Rivers such as [name, length of
river, type (Perennial or Non-Perennial ), Villages,
Tehsil, District], in case of Lakes, Ponds, Dams, De-
silting locations [Name, owned/maintained by (State
Govt./PSU), area, Villages, Tehsil, District] in case of
Patta land/Khtedari lands [ Owner Name, Sy No,
Area, Agricultural/Non-Agricultural, Villages, Tehsil,
District], in case of M-Sand Plant [Owner Name, Sy
No, Area, Quantity/Annum, Villages, Tehsil, District],
needs to be recorded as per format given in

Annexure-|.
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e) Defining the sources of Sand/M-Sand in the
district is the next step for identification of the
potential area of deposition/aggradation wherein
mining lease could be granted. Detailed survey
needs to be carried out for quantification of minerals.
The purpose of mining in the river bed is for
channelization of rivers so as to avoid the possibility
of flooding and to maintain the flow of the rivers. For
this, the entire river stretch needs to be surveyed and
original ground level (OGL) to be recorded and area
of aggradation/deposition needs to be ascertained
by comparing the level difference between the
outside riverbed OGL and water level. Once the area
of aggradation/deposition are identified, then the
qguantity of River Bed Material available needs to be
calculated. The next step is channelization of the
river bed and for this central %th part of the river,
width needs to be identified on a map. Out of the ¥th
part area, where there is a deposition/aggradation of

the material needs to be identified. The remaining
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Yith area needs to be kept as no mining zone for
theprotection of banks. The specific gravity of the
material also needs to be ascertained by analyzing
the sample from a NABL accredited lab. Thus, the
guantity of material available in metric ton needs to
be calculated for mining and no mining zone.

Note: As physical survey with conventional method
Is time-consuming, use of unmanned aerial vehicle
(UAV) may be explored to carry out the survey and
finalizing the original ground level and for developing
a 3D model of the area.

f) The permanent boundary pillars need to be
erected after identification of an area of aggradation
and deposition outside the bank of the river at a safe
location for future surveying. The distance between
boundary pillars on each side of the bank shall not
be more than 100 meters.

g) ldentifying the mining and no mining zone shall
follow with defining the area of sensitivity by

ascertaining the distance of the mining area from the
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protected area, forest, bridges, important structures,
habitation etc. and based on the sensitivity the area
needs to be defined in sensitive and non-sensitive
area.

h) Demand and supply of the Riverbed Material
through market survey needs to be carried out. In
addition to this future demand for the next 5 years
also needs to be considered.

) It is suggested that as far as possible the sensitive
areas should be avoided for mining, unless local
safety condition arises. Such deviation shall be
temporary & shall not be a permanent feature.

J) The final area selected for the mining should be
then divided into mining lease as per the requirement
of State Government. It is suggested the mining
lease area should be so selected as to cover the
entire deposition area. Dividing a large area of
deposition/aggradation into smaller mining leases
should be avoided as it leads to loss of mineral and

indirectly promote illegal mining.
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k) Cluster situation shall be examined. A cluster is
formed when one mining lease of homogenous
mineral is within 500 meters of the other mining
lease. In order to reduce the cluster formation mining
lease size should be defined in such a way that
distance between any two clusters preferably should
not be less than 2.5 Km. Mining lease should be
defined in such a way that the total area of the mining
leases in a cluster should not be more than 10 Ha.
I) The number of a contiguous cluster needs to be
ascertained. Contiguous cluster is formed when one
cluster is at a distance of 2.5 Km from the other
cluster,

m) The mining outside the riverbed on Patta
land/Khatedari land be granted when there is
possibility of replenishment of material. In case,
there is no replenishment then mining lease shall
only be granted when there is no riverbed mining
possibility within 5 KM of the Patta land/Khatedari

land. For government projects, mining could be
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allowed on Patta land/Khatedari land but the mining
should only be done by the Government agency and
material should not be used for sale in the open
market. Cluster situation as mentioned in para k
above is also applicable for the mining in Patta
land/Khatedari land.

n) The State Government should define the
transportation route from the mining lease
considering the maximum production from the mines
as at this stage the size of mining leases, their
location, the quantity of mineral that can be mined
safely etc. is available with the State Government. It
Is suggested that the transportation route should be
selected in such a way that the movement of
trucks/tippers/tractors from the villages having
habitation should be avoided. The transportation
route so selected should be verified by the State
Government for its carrying capacity. o) Potential site
for mining having its impact on the forest, protected

area, habitation, bridges etc, shall be avoided. For
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this, a sub-divisional committee may be formed
which after the site visit shall decide its suitability for
mining. The list of mining lease after the
recommendation of the Committee needs to be
defined in the following format given in as Annexure-
Il. The Sub-Divisional Committee after the site visit
shall make a recommendation on the site for its
suitability of mining and also records the reason for
selecting the mining lease in the Patta land. The
details regarding cluster and contiguous cluster
needs to be provided as in Annexure-Illl. The details
of the transportation need to be provided as in
Annexure V.

p) Public consultation-The Comments of the various
stakeholders may be sought on the list of mining
lease to be auctioned. The State Government shall
give an advertisement in the local and national
newspaper for seeking comments of the general
public on the list of mining lease included in the DSR.

The DSR should be placed in the public domain for



14.

16

at least one month from the date of publication of the
advertisement for obtaining comments of the general
public. The comments so received shall be placed
before the sub-divisional committee for active
consideration. The final list of sand mining areas
[leases to be granted on riverbed & Patta
land/Khatedari land, desiltation location
(ponds/lakes/dams), M-Sand Plants (alternate
source of sand)] after the public hearing needs to be
defined in the final DSR in the format as per
Annexure-V. The details regarding cluster and
contiguous cluster needs to be provided in
Annexure-VI. The details of the transportation need
to be provided in Annexure-VII.”
It is pertinent to mention here that at internal page 27 of
the Clause 5.0 of the EMGSM 2020 titled as
“Replenishment Study” specifically states that “/t is
assumed that the riparian habitat disturbance is
minimum if the replenishment is equal to excavation for

a given stretch. Therefore, to minimize the adverse

842



843

15.
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Impact arising out of sand mining in a given river stretch,
it is imperative to have a study of replenishment of
material during the defined period.”

Subsequently, the Hon’ble Apex Court in State of Bihar
and others versus Pawan Kumar, as reported in
(2022)2 Supreme Court Cases 348, has held the
following:

“16.1. The exercise of preparation of DSR for the
purpose of mining in the State of Bihar in all the districts
shall be undertaken afresh. The draft DSRs shall be
prepared by the Sub Divisional Committees consisting
of the Sub Divisional Magistrate, Officers from Irrigation
Department, State Pollution Control Board or
Committee, Forest Department, Geological or Mining
Officer. The same shall be prepared by undertaking site
visits and also by using modern technology. The draft
DSRs shall be prepared within a period of 6 weeks from
the date of this order. After the draft DSRs are prepared,
the District Magistrate of the district concerned shall

forward the same for examination and evaluation by



16.

18

SEAC. The same shall be examined by SEAC within a
period of 6 weeks and its report shall be forwarded to
SEIAA within the aforesaid period of 6 weeks from the
receipt of it. SEIAA will thereafter consider the grant of
approval to such DSRs within a period of 6 weeks from
the receipt thereon.

16.2. Needless to state that while preparing the DSRs
and the appraisal thereof by SEAC and SEIAA, it should
be ensured that strict adherence to the procedure and
parameters laid down in the policy of January 2020
should be followed.”

That in respect of DSR of District Saharanpur a
Committee comprising of Joint Director/Mines Officer,
Saharanpur, Public Works Department, Saharanpur,
Executive Engineer, lIrrigation Unit, Saharanpur,
Regional Officer, Uttar Pradesh Pollution Control
Board, Divisional Forest Officer, Saharanpur and
Additional District Magistrate (Finance and Revenue),
Saharanpur was constituted for preparation of

replenishment study vide Letter dated 02.05.2022.
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18.

19.

20.

21.

19

The aforementioned committee held its meeting on
26.12.2022 regarding completion and assessment on
pre and post monsoon study of total 22 existing mining
areas.

Further a Sub Divisional Committee for District
Saharanpur was constituted vide Letter dated
05.01.2023 for preparation of District Survey Report.
The Sub Divisional Committee vide its Letter dated
13.01.2023 recommended uploading the DSR for 21
days on NIC and it was uploaded on the portal on
13.01.2023.

Thereafter the District Magistrate, Saharanpur
submitted the copy of the DSR Saharanpur to Member
Secretary, SEAC for its appraisal on 18.12.2023.

The Director, Directorate of Geology and Mining, Uttar
Pradesh through its letter dated 19.04.2024 informed
Member Secretary SEAC that the DSR for District
Saharanpur is prepared in consonance with the SOP

issued by SEIAA/SEAC.
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23.

24.

25.

26.

27.
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Subsequently, the DSR for Saharanpur was extensively
appraised in Joint Meeting of SEAC 1 and SEAC 2 on
03.05.2024 and was approved by SEAC and forwarded
it to SEIAA.

SEIAA, U.P. in its 814" Meeting held on 24.05.2024
agreed with the recommendation of SEAC and
approved the DSR Saharanpur.

Also, the Member Secretary, SEIAA by its Letter dated
07.06.2024 informed the Director, Directorate of
Geology and Mining about approval of DSR.

That the DSR which was approved is valid for a period
of 5 years as per EIA Notification dated 15.01.2016 and
25.07.2015.

That it pertinent to mention here that the auction notices
dated 28.02.2025, 26.05.2025, 05.06.2025 and
07.08.2025 were issued only after the Final DSR was
approved by SEIAA.

That the contention of the applicant that the
replenishment study was not conducted by a credible

Central or State Institution or Agency cannot be
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sustained because Sub Divisional Committee consists
of officials from several departments of the State
Agencies which are well equipped and competent to
carry out replenishment study as well as prepare
District Survey Report.

It is submitted here that the EIA Notification dated
25.07.2018 mentions the structure of the DSR and its
contents wherein it has stated that survey shall be
carried out by DEIAA with the assistance of Geology
Department or Irrigation Department or Forest
Department or Public Works Department or Ground
Water Boards or remote Sensing Department or Mining
Department etc. in the district.

Further, the SOP issued by SEIAA states that it will be
responsibility of the SDC/hired agency to collect
primary and secondary data, DSR drafting with
Annexure-1 to Annexure-VIl and conduct presentation
before SEAC/SEIAA and DGM, hence DSR which has
been prepared is in consonance with the provisions of

law.
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29.

30.

22

That it is submitted that the applicant has not pointed
out any categorical illegality in the procedure of
preparation of DSR for District Saharanpur and has only
contended that since it was prepared prior to issuance
of SOP dated 02.02.2024 it is not in consonance with
SOP and other that the replenishment study was not
part of the DSR.

It is pertinent to mention here that the draft DSR of
District Saharanpur was uploaded on 13.01.2023 but it
was approved by the SEIAA only on 24.05.2024.

It is submitted that the Director, Directorate of Geology
and Mining intimated SEIAA, U.P. through letter dated
19.04.2024 that the DSR prepared was in consonance
with the SOP issued.

That the DSR for Saharanpur is in strict adherence to
the SOP.

That it is submitted that the contention of the applicant
that certain areas advertised and which are part of the
DSR are either wholly or partly filled with water is not

accepted in the manner stated. It is pertinent to mention
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31.

32.
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here that the mining areas often get flooded with water
and subsequently water recedes after monsoon so it is
a temporary geographical condition and the same
cannot be a ground to allege that the replenishment
study has not been carried out and that the area is not
fit for mining.

That it is pertinent to mention here that the entire
process of preparation of replenishment study and
District Survey Report of Saharanpur is in consonance
with the EIA Notifications as issued by MoEF&CC,
SSMG 2016 and EMGSM 2020 and directions of this
Hon’ble Tribunal.

That despite carrying out replenishment study for 3
consecutive years as prescribed in the Para 5.1 of the
EMGSM 2020 titled as Generic Structure of
Replenishment Study, the applicant without any
credible material to prove otherwise has filed the instant
original application which shows that the intention of the
applicant is not protection of the environment but only

to harass the answering respondent.
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35.
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That it is pertinent to mention here that the contention
of the applicant that quantity mentioned in the
advertisement is more that the replenishment study for
the period 2024 is not accepted as stated. It is
submitted that the quantity mentioned in the auction
notice is the same as the quantity mentioned in the
approved DSR which was prepared on the basis of
study of 2022 and 2023 which is correct and therefore
there is no illegality in the auction notices dated
26.05.2025, 05.06.2025 and 07.08.2025.

That it is submitted that the DSR is prepared for a period
of 5 years which provide a generic data for 5 years
which helps in ascertaining an approximate quantity
available in a mining lease whereas replenishment
study is carried out annually which helps to determine
the annual replenished quantity.

That the annual replenishment study is a mandatory
standard condition for sand mining mentioned in the
environmental clearance as mentioned in SSMG 2016.

The standard condition is reproduced herein under for
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your kind perusal: “To submit annual replenishment
report certified by an authorized agency. In case the
replenishment is lower than the approved rate of
production, then the mining activity / production levels
shall be decreased / stopped accordingly till the
replenishment is completed.”

That it is pertinent to mention here that the SEIAA, U.P.
vide its Meeting dated 06.03.2025 kept all the approved
DSRs in abeyance till replenishment studies are
submitted before SEIAA for each DSR. Keeping the
DSRs in abeyance was conditional i.e. till such time
replenishment studies are not submitted before the
SEIAA.

That it is pertinent to mention here that the DSR for
Saharanpur was uploaded on public portal for more
than 21 days and some grievance/complaints were
received by the SDC and the same were addressed and
thereafter the DSR was approved by SEIAA.

It is submitted that the applicant has never represented

or filed objections to the DSR when it was on the public
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domain and it was only after the Letter of Intent were
issued in the auctions notices, the instant Original
Application has been filed which raises questions on the
bonafide of the applicant.

That the answering respondent had participated in the
advertisement and was subsequently granted Letter of
Intent dated 11.05.2025 in respect of area at Gata No.
1/1M, situate in Village Aslampur Bartha— 108988,
Tehsil Behat, District Saharanpur, admeasuring
28.1600 hectare with annual quantity of 5,06,880 cubic
meter. True copy of the Letter of Intent dated

11.05.2025 is filed herewith as Annexure No. 2.

That the date on which the DSR was placed before the
public for objections/comments i.e. 13.01.2023 on that
date the replenishment study was upto date.

That even when approval of Final DSR was done the
replenishment study of years 2022 and 2023 were

seen.
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That in view of the foregoing reasons, none of the

prayers/reliefs prayed by the answering respondent

deserve to be granted. It is the respectful submission of

the answering respondent that the present application

filed before this Hon’ble tribunal deserves to be allowed.

(A) Pass any such other order or orders as this Hon'ble

Tribunal may deem fit in the facts and circumstances of

the case.

Dated: 20.02.2026

New Delhi

’fﬁ%"* ' > Filed by:

PALLAVI PRATAP
Advocate for Respondent No. 14
Phone: +91-999990078
Email: pallavipratap@ hotmail.com
Address:A/90, LGF South Ex. Il
, New Delhi 110049

(Bt

PUSHPILA BISHT

Advocate for the Respondents No. 14
ENROL NO. UP/1075/1998

C-345, Indira Nagar, Lucknow, Uttar
Pradesh - 226016

Mob: 9839015626

Email: pushpilabishtl1@rediffmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL
SITTING AT NEW DELHI
MEMORANDUM OF APPLICATION
(Under Sec. 14 read with Sec. 15 of the National Green
Tribunal Act, 2010)

ORIGINAL APPLICATION NO. 427 OF 2025

Ameel Khan L. APPLICANT

VERSUS

State of Uttar Pradesh and others .....RESPONDENTS

AFFIDAVIT

I, Jai Kishor Singhal, aged about 57 years, Son of Shri Trilok
Chandra Singhal, Resident of H-203, Shivalik Nagar, Phase
2, Hardwar, Haridwar— 249403, presently at Saharanpur, do
hereby solemnly affirm and declare as under:-

1. That | am the proprietor of the respondent no. 14 firm and
as such | am conversant with the facts of the case and thus

competent to affirm this affidavit.

2. That | have read the contents of the accompanying
application including facts in brief etc. from pages 1 to 27 ..
and have understood the same.

3. That the facts stated therein are true and correct to the best

Mis Maa Shakumbhar Traders
TXEAE—
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of my knowledge and belief and nothing material has been
suppressed.
4. That | have instructed by Advocate and the Application has

been prepared by my Advocate on my instructions are

stated above.

Verified at ......... on this,........ dayof............. 2026
DEPONENT
WMis Maa Ehlmﬂrﬁ‘r‘.:s:m
VERIFICATION R e

| above named deponent do hereby verify that the contents
of the above affidavit are true and correct to the best of my
knowledge and belief and nothing material has been
concealed there from

Verifiedat .......coovvveveiviiiiiiinnnnn O v day 2026.

DEPONENT

(?/? Mis Maa Shakumbhan Traders
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857 ANNEXURE NO.1

T Ho o TA0-33004/99 REGD. NO. D. L.-33004/99

The Gazette of India

EXTRAORDINARY
9T [I—EUS 3—3U-WUE (ii)
PART II—Section 3—Sub-section (ii)

IR | WehTiyTa
PUBLISHED BY AUTHORITY
|, 2827] =3 feoell, GE@R, J[@TE 25, 2018/4TEUT 3, 1940
No. 2827] NEW DELHI, WEDNESDAY, JULY 25, 2018/SHRAVANA 3, 1940
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 25th July, 2018

S.0. 3611(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forest issued vide number S.0. 1533(E), dated the 14" September, 2006 published in the
Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) (hereinafter referred to as the said
notification) directions have been given regarding the prior environmental clearance;

And whereas, the Ministry of Environment, Forest and Climate Change has amended the said
Notification vide S.0. 141 (E) dated 15" January, 2016 wherein the procedure for preparation of District
Survey Report for minor mineral has been prescribed;

And whereas, the Hon’ble High Court of Jharkhand at Ranchi in its orders dated the 11" April, 2018
and 19™ June, 2018 in W.P. (PIL) No. 1806 of 2015, in the matter of Court on its Own Motion Versus the
State of Jharkhand & Others with W.P. (PIL) No. 290 of 2013, in the matter of Hemant Kumar Shilkarwar
Versus the State of Jharkhand & Others, has inter-alia directed the preparation of District Survey Report for
minor minerals other than Sand and Bajri or delegation of the powers for preparation of format of District
Survey Report of minor minerals other than sand and bajri to the State Government and/or District
Environment Impact Assessment Authority and District Expert Appraisal Committee;

And whereas, the Central Government hereby in the public interest dispense with the requirement of
notice under clause (a) of sub-rule (3) of rule 5 of the Environment Protection Rules, 1986,

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2)
of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby makes the following further
amendments to the notification of the Government of India, in the erstwhile Ministry of Environment and
Forests vide number S.O. 1533(E), dated the 14" September, 2006, namely: —

In the said notification, for Appendix X, the following shall be substituted, namely: -
“APPENDIX - X
[See paragraph 7 (iii) (a)]
L PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT FOR SAND
MINING OR RIVER BED MINING

The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining
Guideline) is to ensure the following: -

Identification of areas of aggradations or deposition where mining can be allowed; and identification
of areas of erosion and proximity to infrastructural structures and installations where mining should be
prohibited and calculation of annual rate of replenishment and allowing time for replenishment after
mining in that area.

The report shall have the following structure:
(1)  Introduction;
(2) overview of Mining Activity in the District;
(3) the List of Mining Leases in the District with location, area and period of validity;
(4)  details of Royalty or Revenue received in last three years;
(5) detail of Production of Sand or Bajri or minor mineral in last three years;
(6) process of Deposition of Sediments in the rivers of the District;
(7)  general Profile of the District;
(8) land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.;

(9) physiography of the District;
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(10)

rainfall: month-wise;

(11) geology and Mineral Wealth.

In addition to the above, the report shall contain the following:

(a)
(b)
()

District wise detail of river or stream and other sand source;
District wise availability of sand or gravel or aggregate resources;

District wise detail of existing mining leases of sand and aggregates.

A survey shall be carried out by the District Environment Impact Assessment Authority with the assistance of
Geology Department or Irrigation Department or Forest Department or Public Works Department or Ground
Water Boards or Remote Sensing Department or Mining Department etc. in the district.

Drainage system with description of main rivers

Area drained
S. No. Name of the River % Area drained in the District
(Sq. Km)
(1)
(2)

Salient Features of Important Rivers and Streams:

S. No. Name of the River or Stream Total Length in the District Place of origin A1t1t1.1d'e at
(in Km) Origin
)
(2)

Portion of the River or Stream
Recommended for Mineral
Concession

Length of area
recommended
for mineral
concession (in
kilometer)

Average width
of area
recommended
for mineral
concession (in
meters)

Area
Mineable mineral

potential (in metric
tonne) (60% of total
mineral potential)

recommended
for mineral

concession (in

square meter)

Mineral Potential

Boulder (MT)

Bajari (MT)

Sand (MT)

Total Mineable Mineral
Potential (MT)

Annual Deposition
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S. River | Portion of the | Length of area | Average width Area Mineable mineral
or river or stream | recommended of area potential (in
No. . recommended .
Stream | recommended for mineral recommended . metric tonne)
. . . . for mineral
for mineral concession (in for mineral . . (60% of total
. . . . concession (in . .
concession kilometer) concession (in mineral potential)
square meter)
meters)
(D
(2
Total for the
District

A Sub-Divisional Committee comprising of (i) Sub-Divisional Magistrate, (ii) Officers from (a)
Irrigation department, (b) State Pollution Control Board or Committee, (c) Forest department, (d) Geology or
mining officer shall visit each site for which environmental clearance has been applied for and make
recommendation on suitability of site for mining or prohibition thereof.

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment area of
the river or streams. As per the site conditions and location, depth of minable mineral is defined. The area for
removal of the mineral in a river or stream can be decided depending on geo-morphology and other factors, it
can be 50 % to 60 % of the area of a particular river or stream. For Example, in some hill States mineral
constituents like boulders, river born Bajri, sand up to a depth of one meter are considered as resource mineral.
Other constituents like clay and silt are excluded as waste while calculating the mineral potential of particular
river or stream.

The District Survey Report shall be prepared in the district and its draft shall be placed in the public
domain by keeping its copy in Collectorate and posting it on the district’s website for twenty-one days. The
comments received shall be considered and if found correct, shall be incorporated in the final Report to be
finalised within six months by the District Environment Impact Assessment Authority.

The District Survey Report shall form the basis for application for environmental clearance,
preparation of reports and appraisal of projects. The Report shall be updated once every five years.

II. PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT OF MINOR MINERALS
OTHER THAN SAND MINING OR RIVER BED MINING

The District Survey Report shall be prepared for each minor mineral in the district separately and its
draft shall be placed in the public domain by keeping its copy in Collectorate and posting it on district’s
website for twenty-one days. The comments received shall be considered and if found fit, shall be
incorporated in the final Report to be finalised within six months by the DEIAA.

The District Survey Report for minor minerals other than sand mining or River bed mining shall be as
per structure mentioned below: -

FORMAT FOR PREPARATION OF DISTRICT SURVEY REPORT FOR MINOR MINERALS
OTHER THAN SAND MINING OR RIVER BED MINING

(D) Introduction;

2) overview of Mining Activity in the District;

3) general Profile of the District;

4) geology of the District;

5) drainage of Irrigation pattern;

(6) land Utilisation Pattern in the District: Forest, Agricultural, Horticultural, Mining etc.;

@) surface Water and Ground Water scenario of the district;
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(8) rainfall of the district and climatic condition;
9 details of the mining leases in the District as per the following format: -
Sl. | Name of | Name Address & Mining Area of Period of Period of Mining
No. the of the Contact No. | lease Grant | Mining Mining lease lease
Mineral | Lessee of Lessee Order No. lease (Initial) (1972, .renewal)
& date (ha)
From To Form To
1 2 3 5 6 7 8 9 10
Date of Status Captive/ Obtained Location of the Method of Mining
commencement | (Working/Non- Non- Environmental | Mining lease | (Opencast/Underground)
of Mining Working/Temp. Captive Clearance (Latitude &
Operation Working for P (Yes/No), If Longitude)
dispatch etc.) Yes Letter No
with date of
grant of EC.
11 12 13 14 15 16
(10)  details of Royalty or Revenue received in last three years;
(11)  details of Production of Minor Mineral in last three years;
(12)  mineral Map of the District;
(13)  Tlist of Letter of Intent (LOI) Holders in the District along with its validity as per the following
format :-
(14)  total Mineral Reserve available in the District;
SI. Name Name Address & Letter of | Areaof | Validity Use Location of the
No. of the of the | Contact No. Intent Mining | of Lol (Captive/ Mining lease
Mineral | Lessee | of Letter of Grant lease to Non- (Latitude &
Intent Holder | Order No. be Captive) Longitude)
& date allotted
1 2 3 6 7 8 9
(15)  quality /Grade of Mineral available in the District;
(16)  use of Mineral;
(17)  demand and Supply of the Mineral in the last three years;
(18)  mining leases marked on the map of the district;
(19)  details of the area of where there is a cluster of mining leases viz. number of mining leases,
location (latitude and longitude);
(20) details of Eco-Sensitive Area, if any, in the District;

866
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2y

(22)
(23)

(24)
(25)

(26)
27)

impact on the Environment (Air, Water, Noise, Soil, Flora & Fauna, land use, agriculture, forest
etc.) due to mining activity;

remedial Measures to mitigate the impact of mining on the Environment;

reclamation of Mined out area (best practice already implemented in the district, requirement as
per rules and regulation, proposed reclamation plan);

risk Assessment & Disaster Management Plan;

details of the Occupational Health issues in the District. (Last five-year data of number of

patients of Silicosis & Tuberculosis is also needs to be submitted);

plantation and Green Belt development in respect of leases already granted in the District;

any other information.

The District Environment Impact Assessment Authority (DEIAA) based on the nature and type of
minor mineral in the District may include the additional parameters in the District Survey Report in

consultation with the Department of Mines and Geology of the concerned State Government.

The District Survey Report shall form the basis for application for environmental clearance,

preparation of reports and appraisal of projects. The Report shall be updated once every five years”;
[F.No. L-11011/26/2018-1A-11 (M)]
GYANESH BHARTI, Jt. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,

Sub-section (ii) vide number S.O. 1533 (E), dated the 14" September, 2006 and subsequently

amended by :-
1. S.0.
2. S.0.
3. S.0.
4. S.0.
5. S.0.
6. S.0.
7. S.0.
8. S.0.
9. S.0.
10. S.0.
11. S.0.
12. S.0.
13. S.0.
14. S.0.
15. S.0.
16. S.0.
17. S.0.
18. S.0.
19. S.0.
20. S.0.

1949 (E), dated the 13th November, 2006;
1737 (E), dated the 11th October, 2007,
3067 (E), dated the 1st December, 2009;
695 (E), dated the 4th April, 2011;

156 (E), dated the 25th January, 2012;
2896 (E), dated the 13th December, 2012;
674 (E), dated the 13th March, 2013;
2204 (E ), dated the 19th July 2013;

2555 (E), dated the 21st August, 2013;
2559 (E), dated the 22nd August, 2013;
2731 (E), dated the 9th September, 2013;
562 (E), dated the 26th February, 2014;
637 (E), dated the 28th February, 2014;
1599 (E), dated the 25th June, 2014;

2601 (E), dated the 7th October, 2014;
2600 (E), dated the 9th October, 2014;
3252 (E), dated the 22nd December, 2014;
382 (E), dated the 3rd February, 2015;
811 (E), dated the 23rd March, 2015;

996 (E), dated the 10th April, 2015;
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21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.

S.0. 1142 (E), dated the 17th April, 2015;
S.0. 1141 (E), dated the 29th April, 2015;

S.0. 1834 (E), dated the 6th July, 2015;

S.0. 2571 (E), dated the 31st August, 2015;
S.0. 2572 (E), dated the 14th September, 2015;
S.0.141 (E), dated the 15th January, 2016;
S.0.648 (E), dated the 3rd March, 2016;

S.0. 2269 (E) dated the 1st July, 2016;

S.0. 2944 (E) dated the 14th September, 2016;
S.0. 3518 (E) dated the 23™ November 2016;
S.0. 3999 (E) dated the 9™ December, 2016; and
S.0. 4241 (E) dated the 30™ December, 2016.
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43 ANNEXURE NO.2

Friay Rrarfastd, Saharanpur

(@TT-ALATM)
GATIZT T TEHTT TF (Letter of Intent)

N e

T=1%: LOI/2025/5/11-05-2025 00:00:00/477740 femi=+: 11-05-2025

3.9, STEfeer (TRE) FaamEet, 2021 F 99 33 7 Sfasq @9 TTT F TgAtd T3 F TEEie |

fafegraaf w14 farg fra<or
IBIEERIET IR ] MAA SHAKUMBHARI TRADERS (mstc/MAA SHAKUMBHARI TRADERS/395596)
fAafa=Teat w1 AT NEAR MAHARAN PRATAP PARK 2B 1311 RAJENDRA NAGAR NAVEEN NAGAR, SAHARANPUR
At sraaEE T o 9837067237
gAT qeeT &t qafy 60 HTE S=aT ATAT ST T8 07 &l
sy &7 A
Tfxarars SRR FEETT JTH/FIGEAT TATET (SAT) HBAT FARA/FTAT
1089880502 Saharanpur Behat THARTT 24T - 108988 1/1M 28.1600 Zo / 506880.00 =T o
T gty
FLATT FAATTATAT Iganfas TIT e F137 AT gAY TIT Y HT fifae 37 DMF (%) IFTTCS () =
Sygfas TT(}) g7 (7) CEEECEIES] g7 freq TR
CERUIEE (TITTE HT 2T EEhL)
25%) (%) AT T aTITfar (%)
20%) (%)
Sand or Bajri | 506880.00 &7 499.00 252933120.0000 | 63233280.0000 | 50586624.0000 | 99880704.00 | 25293312.00 | 5058662.00 | 0.00
or Boulder o
RBM
FA 252933120.0000 | 63233280.0000 | 50586624.0000 & 99880704.00 | 25293312.00 | 5058662.00 | 0.00

i)

A AT SATAT HT ST @ o SUIH 37 =01 3 0 39 F 3732 STHT T FT AT A T T upminemitra.in 91ee 9% 797 AR & TATS Y AT AT
FREWTIER B qeet (9 e St FEamr i S &% |

ATEH FIT ATATH-1 T T AT (AT ST AFLTF G|
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17.
18.
19.
20.
21.
22.
23.

24.
25.

26.

27.

28.

29.

30.

31.

qTH-1
3 44

ggafy o #T ad fraaa g 870

. feeat ud ordt & ares wA F oy iy F wuw g % oy arelt i wawer e wr 25 aftera wfrafy v amerfar 0 6,32,33,280/- 47 20 wiaerd g\eTior %0 5,05,86,624/- TAH

froa % =7 § a1 71 fZaEl F 9727 gaq Frarerd § 97 I 7oAt sared qre UPRAJKOSH  HTETH & STHT <11 21T STFRaTar 317 04 § Sra7 ff fare srfee a7+t %0 1,39,39,200/-
T AT Fd g4 A9 gaeTfar €0 9,98,80,704/- STHT FEAT ZIT| AT T2 3 Trewe ST F & & H14 (Gawi # STALAT AT ST F0e H ST FFEFA I g qT ST ZTLT STHT e
FAT TTST HLAHTT F T8 H SToq A ot ST T ARLETAT 5197 38 Hael § Yeqa His (AT sr2ay e 9% 2= 721 frm srrm)

. e AE T ST B & UF ATg % Awa¥ FqATET gq o Taqfd ud w207 freq 7 gaerfar ST 8 F TH707 9igd @o FioT 72, acd UF @iess & THey Seqd (H4T1 SRR 20w

SRS G TSI ITH B19 F 1 7Tg o A2 TLH ATrF07 F qHe] TATa07 TawadT STHI07 T £ ST TEqd FhaT ST ST g s 52w 60(1) 3 SrfErem= & st seqras
7% &9 10,000.00 wier f&m i afea swarfoa 7 srentt

. T Tg AT AA( 05 a9 ZAT, TTeq Arert/ [ Ear T aqerter 7w a9 F oy 7T STt wedew aqadt ad § fhger a9 10 Ffaerd 3t F ave St av § 9gT gt aF g 79w a9

T AT AT F N TET-aA T - FAATEe1-2021 F T=E AEAT % ATATY TETETEF FTT STHT T S|

. TH a9 % forT A 80 widerd Tt eewTier ud Sy aut F forw wgr ereertar oAt # ot dee aqEEt F qqE w5 99w gy a9y 97 [{gtfia i F e agremE g

STAT 7 ST 3% ST & e ffor o srqeme 2o areenfer St = e &7 3o # Ferm-59 a2 geTier s afgd a9 i St

. TETET HEH-17 F wfEremi & SqETe & F7 e weren (S St faegstt 1 sfer i snfEaes ofr SR G Semm) 7o Fere-36 5 e SraT-wqe SRR ud SHaE swa

FTI

. AT SIATTIRT SO 9o ST % U 67 6 fav 927 oo w7 [Foaras Feen @a S aerre Teed £ S gem
. T 35(4) F st watawr #i S 1 vl F S st sty &, qew i g et T st w1 TS sedras g aurenT w3 sHard g 5 35(4)

F Fora T 3o H v afreeee g 60(7) F o1 ST <1e¥ A grere e 3 ST #ehar )

. TR 35(5) & STvaTa TATAT SIATT T SO 7 21 o SULTed Us H1g & Hia< qeeT foer@ &7 [Hearas wear stear g = 35(5) & Iorae it 397 § Yedrae 577 ST T2/ fhod

T T gaeTfer THIEd F0d g4 ST ofe?. 3T 3reve fo2ed (AT ST

. TR arae® FEw-35 F yrfaemat F v Mgt @t F owaw @aa AT, 9T FAS W UE G YR F a9 U TA a0 §Ared i afag=_r R -14.09.2006 q9fa

gfrg==T faA7% 15.01.2016 (Sustainable Sand Mining Management Guideline-2016 (SSMG-2016) and Enforcement & Monitoring Guidelines for Sand Mining-2020
published by MoEF&CC)  faer fArerm q=m F8=-58 9% 72T Htera Suaeeit % sTefie Tiawor Sy ST 7 38 T8 d F|

. ST TETHTF ZTT fH7w-35 ¥ a1 8 % S[0-35T ST qHara+ 3 2q i swares 1 g it G & s wwm
. TETHTY FTET TS LT AT g FEATE 50T q97 97 9% fHeiia 52 v g 727 s e #5721 wftera S0=fouwo0, fSrear afsr wrsvea=(F0uw0ws0) sz feargar smr

T SRR

. TETETE Uy % et T2 T 8 % e i " AT o A ST A T @A TET & BT FIS AT ST FT T TgT Ao Aeures A O Tgre T S99 w6 6 2 97 U

o g F1 3T @F T TR ST g g & Her Ty § 9 T S0 A7 SR H o O AEeTE g

. T ATHerE & fAoITae F {37 TETeTeF Tohtel @ | AT TR FT ST TeTTd ST G&T s TN fohel o1 Uet @ae | inaret 7 S=rad S$toa o 2aarqet Sf & H9ra FTO0e

¥ T FEm

. T g1 fAEw-36 F AqET Atedt & yaer 7 e a7 Rt F for €=t ¥ =y aw 360 Rt Fvor a7 geaar et F Frer 7 #HoH0E010 FHer e qfgd = wreefie v i

FIAT| TETHTTF 36 o TIEeATE T¥ ATOTHOAE0IN0 T off v, o dafeeard @aw ugt &= & swafasi & afvagd gq T4 Tord a1 F aroer fia 562 3 S waoms0-11 9%
SHfRT AT AT AT 7T wRA ST WA T A AT gRit ST SEE aufud w7 q T@-TE@TE 0 Ud 999 39 A7 T § A AT TETHTE 3% AT0HT0H0AT FAY {7
STOTFOAE0IN0 Tt FTeT AT Y wroed NS v #7 & w7 30 =1 7% qefera wamm s =w-67 F swawei & stefiw wrfdrga stfarsrdy  grer fare /i s o7 3w forfr o
IS FLTAN

. TETHTY T ATed F1 S-UH0THO0-11 HET fEawr afgd STt F37) e aTgat #1 (490 S-UR0TH0-11 9% ST AT F7S FT =% T2 IT Tz T47T 391 STET 99 H7 % (oI AE0THEOAE0LT0

THAT TR AT TEF SHEHT AALE FET AT Ieg TR T T AT 29T H TET| 76 T ATITAT T FE 67 3907 H A3 1-20215 F77-60 F STeaier o1 F1 9Rirare grm

. WA TTE g Afer & emaer f2AiF 05.09.2018 F ATIAT | TET GT9F FT FAH & (AT T4 T ATt el Arareny [Faeerd § I FA0E qeeT # T AT R

ST <k ATFEAdY § TERe (36T ST 3eiied # fRud dter 7efia # f33r Features 1 14T araeaa &:-

1- The weigh bridge device should use the MQTT protocol to transmit data.

2- The weigh bridge device should transmit data over the internsmit data over the internet to IOT infrastructure in cloud.

TEETE 03 Hie? &Y TEATE ST21aT STereaq § & ST 4 2T, & S Tgers & @ Sinam a8t F:m|

Frarferrt g Fafeea qeer oo & wee 721 frm s

T AT S T F Frer qefie e anfe wefiat g @we w721 BT smem

T & F FeaT gt TivagT T (R0 fram SR, agt 9% =@t w1 fEwm geg s wom

T TETaTF FTT ot 7 @A TgT, 9ATEeer Segdar 6 U, G AT 1S A AT 7 SeerdT (AT ST g AT TgaT B0 AT HIHAT FqT 7 qRF AT TG FA B THT
IEEUEEIME R IR R AR R PR R E Rl T E ]

ST FERTY g7 Hatfid ATt 3 SAqaTe TgaTeeF T2 FiAsil 6l A1 il S|

Tt wa ordt F Seerad F AT TR A(E FIE ATE ATAT ATAF TR AT Il & a1 37T a0l ey wgrdree i 2R vd AT 37 qravg § FE 2T grav g af qHT 48T
“lgltll{ﬂhm%q'rﬂlq*lll

TS FEAHTE AT Feg TERTE ZTT A% (rrai/erfa et & 1 derra grar § sroram #re o svara ffer swwearfia 1 Seft § 97 a2 weremat 7 777 g

TEETHTF T AT ST THTI T FATAT H STAT T2 o6 ST AT TTH 2 G F1 AT BT S

HT0 IF ~ATATAT, H10 TTEIT g AfArshor storam 10 Tatg =amamaa g1 ITia Arael 7 I 337 ST

TEETET FTT (HAATETe STt (Fgur fFameor qor o) srferfams-1974 Famsenfaa v arg sguor famor g2 ffaemn) sfafame-1981 Femeentara F swira 30 70 ST e
TS F FewAfa v T S g

ATH FTT FATAT H TEQT AT HT TATIH Trafeed ST/ & FET ST, St § 72 fwerat # Bt w1 srffafaaauarera/sst o ST 9% ST 67 T8 g=fer s
YA G A FEHIA T (F5) T Fwd HIAT S0 U AT FAATE S 7 e § A SaRty, S o o v seear/ e g

T {3 3 ETeT T TR 9o TETeTE STHT F % of a1eT g
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Service of Reply on behalf of Respondent No.14 and 17 in OA No. 427 of 2025 Ameel Khan
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Please find attached the copy of replies on behalf of Respondent No.14 and 17 in the captioned matter.
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Office of Pushpila Bisht

Advocate for the Respondent No.14 and 17
Mob: 9839015626
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